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CSV'TIAL ATniNISTRATlVE TRIBUNAL,
Principal Bench

n •^ . No. 2 007 of 1S9^

Neu Delhi, dated the 27th October, 1995

Shri nahesh Chander,
s/o Shri flishri Lai,
Ad hoc L.D.C. in the pep tt. of nines,
ninistry of Steel & nines,
Shastri 3haua-n, rnaNT
New OBlhi-1100 01 . -PPLI-ANT
(None appBared)

'IE RSU 3

Union of India through the
Secretary,
Oeptt, cf nines,
ninistry of steel & C^nes,
Shastri Bhaua-n, :?ESFON h,EN IS
N eu Delhi,

(By Ad\/o ca te: Shri S«K, Sin ha)

D RDER (0 RAL)

PtV HRM'BLE nR. S.R. ADl GE, nEtTBER (Aj

On 31.8.1995 Shri D.R. Bup ta had sought

that he may be pjarmitted to uithrau from the case

and the prayer had been allowed. Fresh notices
uere directed to be issued to the applicant to
appear in person or through counsel. It appears
that notices had bean sarv/ed on the applicant on

13.9. 1995. However, none has appeared for the

applicant when this case was called out. to-day.

Under the circun stances this O.A. is dismissed for
default and non-prosecution.
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